
In the court of Assistant Sessions Judge, Sonitpur, Tezpur 

Misc.Crl(Bail)Application No. 477/2022 

         Md. Jakir Hussain – Vs--State of Assam 

27.09.2022 

Petitioner filed hajira. 

Today was fixed for C/D. 

C/D received. Seen. 

Brief fact of the case as stated in the FIR is that on 

15-08-2022, on receiving information the informant ASI 

Golok Das with staff conducted Naka Checking at Naka point 

of Kaliabhomora Bridge and at around 10.45 a.m vehicle 

bearing registration No. AS-12BC-7550 was searched and 

found 12 numbers of cattle inside the vehicle. The driver of 

the vehicle told that the cattle are belonged to one Jaban Ali 

of Rajbharal village, Sonitpur District and the cattle were 

supposed to be delivered to one Mamud Ali of Borghuli 

village, Nagaon District, who is supposed to deliver the 

cattle to Bangladesh. Then the cattles and the vehicle were 

seized by the informant. The driver of the vehicle was Arab 

Ali who came with his companion Rabbul Islam. There is one 

more associate Rajikul Islam who helps Jaban Ali in crossing 

the cattle through Sonitpur District border.  

Perused the C/D and the C.R. Heard ld. APP and ld. 

counsel for the petitioner.  



 

27.09.2022 

Contd…. 

On perusal of the C/D, it appears that the cattle were 

taken from one District to another District i.e were going to 

cross the district border without having any valid document 

or cattle permit. Two of the accused persons have given 

statements that similar incidents took place earlier also. One 

of them have taken cows from Jaban Ali to Nagaon and 

earlier delivered cows at Bangladesh border also. Here the 

vehicle and cattles were apprehended on 05-08-2022, but 

Jaban Ali who was going in a bike along with the vehicle was 

apprehended only on 29-08-2022. He himself stated that he 

was absconding. Other 2 accused Arab Ali and Rabbul Islam 

were caught red handed with the cattles. From the material 

on the C/D, it seems that the accused are associated with 

cattle smuggling since long and there are co-accused 

including one FIR names accused who yet be apprehended. 

Hence, considering the nature of the offence, it appears that 

releasing the accused at this stage may hamper the 

investigation and temper the evidences. Hence the B.P is 

rejected at this stage. 

Send back the C/D. 

This Misc. Crl. (Bail) case is disposed of. 


